327 Papers Laid

Reports oF O.N.G.C. AND HYDROCARBONS

Inpia Pvr., L1D., SynTHETIC RUBBER (Price

Control) ORDERS AND NOTIFICATIONS
THEREUNDER

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN): I beg to lay on
the Table—

(1) A copy of the Annual Report of the
0il and Natural Gas Commission for
the year 1968-69 together with the
Audited Accounts under sub-section
(3) of section 23 read with sub-section
(4) of section 22 of the Oil and Natural
Gas Commission Act, 1959.

(2) A copy of the Annual Report of the
Hydrocarbons India Private Limited,
Mew Delhi, for the year 1968 together
with the AuditedlAwounts.

(3) A copy of the Review by the Govern-
ment on the Reports mentioned at
(1) and (2) above. [Placed in Library.
See No. LT- 4103/70].

(4) A copy each of the following Notifi-

: cations (Hindi and English versions)

under sub-section (6) of section 3 of

the Essential Commodities Act,1955;—

(i) The Synthetic Rubber (Price

Control) Order, 1969, published

in Notification No. 5.0. 4922 in

Gazette of India dated the I6th
December, 1969,

(ii) The Synthetic Rubber (Price

Control) Amendment Order,

1970, published in Notification

No. 5.0. 1094 in Gazette of

Ii?fli? dated the 16th March,

[Placed in Library. See No. LT-4104/70].

(5) A copy each of the following Notifi-
cations issued under the Synthetic
Rubber (Price Control) Order, 1969:—
(i) S. O. 4923 published in Gazette
of India dated the 16th December,
1969 fixing the sale prices of syn-
thetic rubber.

(ii) S. O. 4924 published in Gazette
of India dated the 16th Decem-
ber, 1969.
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(iii) 8. O, 1092 published in Gazette
of India dated the 16th March,
1970 making certain amendment
to Notification No. 8, O, 4923
dated the 16th December, 1969.

(iv) S. O. 1093 published in Gazette
of India dated the 16th March,
1970.

(v) S. O. 2669 published in Gazette
of India dated the 4th August,
1970.

[Placed in Library. See No. LT-4105/70].

(6) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the MNotifications mentioned at
(4) and (5) above, [Placed in Library.
See No. LT-4106/70.)

NOTIFICATIONS UNDER MINES AND MINERALS
(REGULATION AND DEVELOPMENT) ACT.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
I beg to lay on the Table a copy each of the
following Notifications (Hindi and Englsih
versions) under sub-section (1) of section 28
of the Mines and Minerals (Regulation and
Development) Act, 1957:—

(1) The Mineral Concession (Amendment)
Rules, 1970, published in Notification
No. G.S.R. 1116 in Gazette of India
dated the 1st August, 1970,

(2) The Mineral Concession (Second
Amendment) Rules, 1970, published
in Notification No. G.S.R. 1117 in
Gazette of India dated the 1st August,
1970. [Placed in Library. See No. LT-
4107/70].

NormricaTions UNDER CENTRAL Excse
Rures, Customs Act AND CENTRAL Excise
AND SALT AcCT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): I beg to lay on the
table:

(1) A copy of Notification No. G.S.R.
1153 (Hindi and English versions)
published in Gazette of India dated
the 5th August, 1970 issued under the



